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 [Mr.  Deputy  Speaker).

 animal  which  by  reason  of  any  disea-

 se”,  the  words  “employs  in  any  work
 or  labour  or  for  any  purpose  aly
 animal  which,  by  reason  of  its  age  or

 any  diseaseਂ  shall  be  substituted’;  (5).

 Page  4  line  11,—

 for  “(i)”  substitute  “(Gi)”  (6).

 Page  4,  line  14,—

 for  “(ii)”  substitute  “(iii)”  (7).

 Page  4,  line  16,—

 for  “(iii)”  substituie  “Civ)"  (ह).

 Page  4,  line  22,—

 for  “(iv)”  substitute  “(v}"  (9)

 Page  4,  line  31,—

 for  क)”  substisute  “(vi)”  (10),

 Page  4,  line  33,—

 for  “(vi)”  substitute  “(vil) ™“  (11).

 (Shri  को.  V.  Swaminathan)

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  B:

 “That  Clause  ।0  as  amended,  stand

 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  10,  as  amended  was  added  to  the
 Bill.

 Clauses  11  to  18  were  added  to  the  Bill.

 Clause  1—Shorit  Title

 Amendment  made:

 1.  Page  1,  line  4,.—

 for  1981"  substitute  “1982"  (2).

 (Shri  R.  V.  Swaminathan)

 MR,  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  Clause  ॥

 part  of  the  Bill.”
 as  amended,  stand

 The  motion  was  adopted.
 a,
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 Clause  1,  as  amended  was  added  to  the
 Bill,  ,

 ENACTING  FORMULA

 Amendmenrt  made:

 Page  1,  line  1,-—

 for  “Thirty-second”

 substitute  “Thirty-third”  (1)

 (Shri  R,  V.  Swaminathan)

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Enacting  Formula  as  am-

 ended,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Enacting  Formula  as  amended  was

 added  to  the  Bill.

 The  Tithe  was  added  to  the  Bill,

 DR.  KARAN  SINGH  (Udhampur):
 Sir,  circus  animals  are  treated  with  great

 cruelty,  I  want  to  know  whether  they  are

 covered  in  this  or  not?

 SHRI  ।  V.  SWAMINATHAN:  Tf  at

 sure  Doctor  saheb  that  the  circus  animals
 will  also  come  under  this.

 Sir,  ।  beg  to  move:

 “That  the  Bill  as  amended  be  passed.”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill,  as  amended,  be  pass-
 ed.”

 The  motion  was  adopted.

 18.24  hrs.

 AIR  CORPORATIONS  (AMENDMENT ॥
 BILL.

 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  A.  ।

 SHARMA):  Sit,  हैं  beg  ta  move:

 “That  the  Bill  further  to  amend  the

 Air  Corporation  Act,  1953,  as  passed

 by  Rajya  Sabha  be  taken  into  considera-

 tioa.”  -
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 Sir,  the  Air  Corporations  Act,  1953,

 was  enacted  more  than  28  years  ago.  Gov-
 ermment  propose  to  make  certain  amend-

 memts  to  this  Act.  Four  such  amendments*
 are  proposed.  The  first  two  of  them—

 amendments  to  Section  35(a)  and  35(c)—
 relate  to  acquisition  and  disposal  of  pro-

 perty.  The  third  one  is  ।  procedural
 amendment  to  Section  44  to  bring  the  pro-
 visions  in  conformity  with  the  recommen-
 dations  of  the  Committee  of  Parliament
 on  Subordinate  Legisloion,  The  fourth
 amendment  is  a  new  sub-section  to  be
 introduced  in  Section  45,  as  at  present,
 the  rules  made  by  the  Corporations  under
 the  powers  vested  in  them,  are  not  placed
 before  the  Table  of  the  House.  By  the
 amendment  proposed,  when  the  Corpori-
 lions  notify  the  Rules  made  by  them.
 these  Rules  would  be  laid  on  the  Table  of
 the  House.  I  would  now  deal  with  each
 of  these  amendments,

 Under  Section  35(a)  of  this  Act, a
 hiowit  of  Ra  40  lakhs  was  prescribed  for
 any  capital  expenditure  for  the  purchase
 or  acquisition  of  any  immovable  property
 or  aircraft.  With  the  passage  of  time,
 thig  Himit  has  been  found  inadequate  be-
 cause  of  alround  increase  in  costs.  It  is

 proposed  to  amend  this  section  vesting
 the  powers  in  the  Government  to  fix  mone-

 lary  limits  from  time  to  time.

 MR.  DEPUTY  SPEAKER:  Mr.
 Sharma,  let  your  speech  also  be  short.

 SHRI  A.  P.  SHARMA:  Yes,  Sir,  it  is

 very  short.  T  am  concluding  now.

 In  other  words,  by  the  amendment  pro-
 poaed,  the  powers  to  fix  monetary  limits
 would  be  taken  over  by  Government  which
 wif,  by  an  order  fix  the  limits  fram  time

 to  time,  and  within  this  limit,  the  Corpora-
 tions  may  incur  capital  expenditure  con-
 nected  with  air-transport.

 On  the  same  ground,  Sir,  it  is  propose:
 -  amend  Section  35(८)  of  the  Act  dealing
 with  the  disposal  of  property  providing
 an  enabling  provision  to  Government  to
 fix  the  monetary  limit  from  time  to  time.

 The  third  amendment  relates  to  Section

 44(3)  of  the  Act.  It  is  purely  procedural
 In  mature.  The  section  provides  that  every
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 rule  made  in  thig  Act  should  be  placed
 before  each  House  of  Parliament  while.

 it  is  in  session  for  a  total  period  of  30

 days  which  may  be  comprised  in  one  s8¢5-

 sion  or  in  two  successive  seSisons  etc.

 The  amendment  proposed  is  that  such

 rule  could  be  laid  before  each  House  in

 two  or  more  successive  sessions,  instead

 of  the  present  limit  of  two  sessions,

 The  fourth  amendment  relates  to  Sec-

 tion  45  of  the  Act  as  at  present,  the  regu-
 lations  made  by  the  Corporations  for  the

 administration  of  the  affairs  of  the  Cor-

 porations  are  not  placed  on  the  Table  of

 the  House.  The  amendment  proposed  is

 a  new  subsection  which  stipulates  that

 when  Corporations  make  such  regulations
 under  this  section,  these  will  be  placed
 before  each  House  of  Parliament.

 MR,  DEPUTY  SPEAKER:  Mr.

 Ramavatar  Shastri  is  the  only  speaker.

 st  ना  शास्त्री  (पटना) :  उपा-

 अध्यक्ष  जी,  इस  (बिल  का  सहारा  ले  कर  माँ

 कछ  निशान  करना  चाहताਂ  हू.  ।

 एक  वात  ताो.  मु यह  कहनी ही.
 फि.

 हा  जहाज  समय  पर  नहीं  चलते  ।

 समय  पर  नहीं  चलता,  एक  घंटा,  दा  घंटा

 लेट  हो  जाता  हो
 |

 का  खास  बात  हो  जाए,

 ताो  लेट  चलने  की  बात  समय  में  आ  सकती

 ह  लेकिन  एसी  बात  नहीं  ह  ।
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 पातक  ह  fa  हम  किस  तरह  से.  अपनी

 ene  सेवाओं  को  मेनटेन  कर  रहो  हाँ  ।

 जहां  तक  इस  बिन  का  सवाल  ही,  यह

 तो  एक  ीकना  नेचर  का  ही  ।  इस  निल

 के  दारा  हम  पावर  ले  रह  ह  कि  जा  दस

 MR.  DEPUTY  SPEAKER:  Now  ह

 shall  put  the  motion  for  consideration  of

 the  Bill  to  the  vote  of  the  House.  The

 question  is:

 “That  the  Bill  further  10  amend  the

 Air  Corporations  Act,  1953,  as  passed
 bv  Rajva  Sabha,  be  taken  into  considera-

 tion.”

 The  motion  was  adopted.

 MR.  DFEPUTY-SPEAKER:  Now,  we

 take  up  clause  by  clause  consideration  of

 the  Bill.  In  clauses  2  to  4  there  are  no

 amendments.  The  question  is:

 “That  clauses  2  to  4  stand  part  of  the

 Bill.”

 The  motion  wat  adopted.

 Clauses  2  हए  4  were  added  to  the  Bill.

 Clanse  \--Short  Title.  .

 4mendment  made:

 Page  1,  line  4,.—

 for  “19RI"  substitute  “19R2"  (2)

 (Shri  4.  P.  Sharma)

 MR.  DFPUTY-SPFAKFR:  Ths  ques-

 tion  is:

 “That  clause  1,  as  amended,  stand

 part  of  the  Bill.”

 The  motion  was  adopted.
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 Clause  1,  as  amended,  was  added  to  the
 Bill,

 Enacting  Formula

 Amendment  made:

 Page  1,  line  1,—

 for  “Third-second”  substitute  “Thirty-
 eid.  (1).

 (Shri  A.  P.  Sharma)

 MR.  DEPUTY-SPEAKER:  The  ques-
 lion  is:

 “That  Enacting  Formula,  as  amend-
 ed,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill.

 The  Title  was  added  to  the  Bill.

 SHRI  A.  P.  SHARMA:  I  beg  to  move:

 “That  the  Bill  as  amended,  be  passed.”

 MR.  DEPUTY-SPFAKER:  The  ques-
 tion  is:

 “That  the  Bill,  as  amended.  be  pas-
 sed.”  -

 The  mation  was  adopted.

 18.37  hrs.

 THE  INDUSTRIAL  FMPLOYMENT
 {STANDING  ORDERS}  AMENDMENT

 BILL

 THE  DEPUTY  MINISTFR  ।  THE

 MINISTRY  OF  LABOUR  (SHRI  DHAR-

 MAVIR):  T  hee  to  move:

 “That  the  Bill  further  to  amend  the

 Industrial  Fmrloyment  =  (Standing  Or-
 ders}  Act.  1946,  as  passed  by  Rajyt
 Sabha.  be  taken  inlo  consideration.”

 Sir.  the  Industrial  Employment  (Stand-

 ing  Orders)  Act,  1946  has  been  the  sub-

 ject  of  review  by  the  Government  in  con-

 sultation  with  various  interests,  As  a  re-
 sult  of  these  consultations,  it  has  been  felt
 that  certain  amendments  in  this  Act  are


